IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
» ' ERNAKULAM BENCH .

0. A: No..

TN, 133

1993

DATE OF DECISION _ 221493

N.Co Syed and others

Applicant (s)

Mr. Shafik MeA.

Adyocete for the Applicant (s)’
" Versus '

the Secretery,Mlnlstry of Home Affalrs,
New pelhi and others

Mre rNoNo Sugunapalan,

_ Advocate for the Respondent (s)
CORAM : ' |

The Hon'ble Mr. Ne DHARI'IADAN, JUDICI AL MEMBER

The Hon'ble Mr. Re RANGARAJAN,'ADMINISTRATIVE MEMBER

Whether Reporters of local papers: may be allowed to see the Judgement'?z

To be referred to the Reporter or not ? & 8
Whether their Lordships wish to see the .fair copy of the Judgement e ) .o
To be circulated to all Benches of the Tribunal ?M

W=

JUDGEMENT

MR. Ne DHARMN JUDIC.J.AL I"EMBER - -

Appllcants are caSQal mazcoers.’ They - are aggrieved
by the refusal of the respondents to pay arrears of pay and
. wages as per G.M. NOe 49014/2/86-Estt. C) dated 7.6. 88-

2. - All the applicants jointly submitted representation fiT

annexure A=4 before the second respondent with copy te thee
thlrd respondent £ér;getting the benefit of the judgment lm o
OuAs 37/90+ This representation has not been dlsposed of . .

se far. Applicants alleged that they were engaged as casualn'
mazdoors in the Animal Husbandry Unit of Amini Island from ‘

- 1978 to 1990 and they were: werklng cent:.nuously w:.th@ut uny
breaid. Details of their service part culars are shown in,-_‘
Annexure A—lg@h%Ycontended that they are entltled to the :
benef it of the OsM. dated 7.6.88.. In the meantlme,gjgggldf
the similarly situated persons, shri Kathlyammadu Kasxm Koye

- £iled O.A. 37/90 before this rribunal clalming identlcal ’
reliefs. That application was considered and- disposed of
as per Annexure A-Ze Judgment with the:foll@wing dlrect10n53

o In the facts and circumstances we allow the '

éﬁ h " application with the directionm that the appllcdnt is
entitled to a daily wage of 1/30th of the mJ.nJ.mum :



-2 -

of the class IV scale of Bull Attendant/Milkman, i.c.
Rse 750-940 plus dearness allowanice for 8 hours of work
per day in accordance with the Department ©f Personnel 's
O<M. Noe 490172/Est(c) dated 7+6.88 for the period he
worked as casual labourer in the Fodder tnitaof .the
~Animal Huskendry Department. The arrears of Wages “and
dallowances however will be”paid"ﬁb“him'for'ﬁﬁei@eiiéd"
commencing from three years prior to the date of filing
of this applicetion. The payment of arrears should be
made goed within a period of three months from the date
of communication of this order." L L

3. Thereafter, first respendent passed Annexwe A-3 order

granting the benefit to the applicant in annexure A-2

'judéﬁent. Hence, acéording to the appiicants, thex'age.also

"

entitled to similar benefits since they are identically, . .

situated persons.. The . representation has not been dispased.

of so far. .Henée{ ;hey-havafiled this application under

section 19 of the Administrative Tribunals Act . The fourth .

prayer is te‘¢€Sﬁéaardirécﬁi§gbtqAthe.respondents,té'consider
and dispose of the represeﬁtation.

L - : e e LT

4. - we have peara learned counsel appearing on both:sides< ...
B © . prayer Noliv..
Learned counsel for respondents hes no objection in &LIQwWEHGY

‘D the application in the light of the judgmert in O:A..

37/90. Agcordingly, having heard counsel on both sides, we
@re satisfied that inpérest of justice will be met if we'
dispoée of the application with direction to the rgspondeﬁ%s
to diSpoSe'of the representétion submittediby tbe applicants.
beariﬁg in mind the obServation and %inding;ef the fribunal
in O.As 37/90-auﬁe'd@ sos This shall be dene*within agperiéa
of two months from the date ef‘receipt of a copy of this |

&

judgmento

5. There shall be no order as to costs.e

\;;dF - | (N. DHARM&EKE;jEC—Fqu |

(R. RANGARAJAN) JUDICIAL MEMBE R

ADMINISTRATIVE MEMBER
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